CENTRAL AOMINISVRAT IVE TRIBUNAL
ALLAHABAD BENCH
Original Applicatien Ne. 1440 of 1993
Angyar Ali wsey Applicant
Versus

Unien of India and Ors vessph.Beapondarnts

CORAM:
Hene fr . ﬁahataj Diﬁ’ J.'H.

Hone Mr, 3, Das Gupta. @M.
( By Hen. Mr. Maharej Oihs, Member(3) )

This applicaticn has been meved fer the enhancement

f 754 of the salary.

pplicatien are

ef subsistence allsuance te the axt erg

The relevant Pacts9iving rise to this

that the applicant wes pested as Chaukidar at Advance

Training Centre Thathar, district Jaunpur en 1648492,

@ applicant invelved
oL+
ina case u/s 25 Arms Act which uas Teg syered jA case crima

The Fo.l.P was lecged by seme persens

Ne. 208/92 at Pelice statien Bhadshi,

2 The applicant wves detained in thg pelice leck up
for mere than 48 heurs, therefers he was placed under

suspensisn, During the suspensien peried he wes being pald

“ o

Solp =
jEAfQF his salary as subsistence alleuance. It is stated

that sinmge he is placed under suspensien exceeding three
menths therefore he is entitled for en ancement ef Subsistence
alleyance te the extent ef 75% ef his gaelarye The applicant
submitted é representat len dated 1542 +3(Annexure A3) for

enhancement which is pendimg fer dispepale.

3. The learned counsel fer the applicant has stated
that atpresenmt the purpese of filing this applicatien

would be segrved if directlens are jssed te the re39°"d°“t3
® .92




o
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te dipese of the feresaid representatien within a speaifiso

peried. Sgngonsidering these facts

the case,/the Submissien ef thek lea

applicant the directiems are issued
dispese of the representatien regard
subsistence allowance (Annexure A3)
the date of cemmgnicaticn of this er

agecordingly dispesed of at the admis

[JC_,

AMe

Qated:13=1g.1993

(Uv)

nd cirouvmstances ef
ned counssl fer the
o the respendentz te
ng enhancement of
ithin 2 menths frem
ere This case is

ien stage’
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